
CET^ TRaL AOniN I strati VC TRIRINaL principal rench

0. A.No«1717/93

NeuJ Oalhi: dated this the ,1999;

HDN 'RLC n R, S. R. aOI GE, VI CE CHaI FH AN ( a) •

HON'RLE P1R^,C»KAfJNflK,l*IOT3ER(3).

Shrl Yashpal ,
s/o Shri Sukhbir Singh,
•Vo Village Khera Hatan,
Heertit (UP)

2« Shri Raj Kumar,
S/o Shri Hukam Singh,
R/o Vill age Rukhara,
Rulandshahr, Lf

3. Sh ri Rs j Kun a r,

r/o Shri Gagander Singh,
r/o Hasanpur,
Qistt. Ghaziabad, UP

(3y Advocate: Shri M.P .Raju)

\Jq rs ua

1• The Chi e f SB c ra t" ry,
Delhi Adninist ration.
Old Secretariat,
Delhi.

• • • • ^pl i cants*

2. The Cbmmi ssioner of Delhi,',
Delhi Police,
I .P .Estate,

Nau Delhi Respondents#.

(3y Advocate: Shri Anil Singhal for Shri ;*ioop
Bagai )

0 RDER

HON '9LE n R, 5, R. nPI g£, \Jl C£ CHnI fTi aTUa) .

Applicants seek arrears and consequential
benefits as granted to ODnstables in Oa No.2113/88
u/ho are said to be similarly placed.



2. Ha.^rd both si das.

a? Applicants uara ailistad as Cbnstables in

Oal hi Police and ware deputad to tndargo basic

training at PT3,3haioda Kalan u.e.T. 1.10.37,On

the basis of a report that a nunberof constables

who ucre enlisted in Tel hi Police in 198? had

sought employmant by producing fak a/bogus enploymrfit

Registration Cards, applicants' ser\/Lcas uere

terninated on 21.4.'88 by Prinicpal , PTSOharoda

Kalan under Rule 5(1) CCs(Ts) Rules.

4. Applicants along uith others challtynged

thai r ternination f loia ser\/ice \/l de 0 a No .228 9/88.

That Oa,along uith other Das in uhich other Constables

had also challenged thoi r temination from servdce^
uas disposed of by order dated 9/12J 91 (/r»nexura-I),

That o rder dated 9.12, 91, after noti cing the

Tribtnals' decision dated 26.4.91 in Oa No.2113/88

\/Lnod Kunar \Js» Delhi Adnin. & o rs held thusi

"But in the e\/^t of the authorities coming
to the conclusion that the services of the
petitioners are not liable to be terminated,

will be entitled to backuanes
from the date of termination tillltheir
reinstatement in Sgruice.

For the reasons stated above, all these
applications are alloued and the impugned
orders of termination are quashed reserving
liberty to take further action in favour
of the respondaits in the light of the obsgrva-
tions made. There shall be no order as to costsV^

5. 3LP Ma.S313-20/K against the order dated
9-12.91 .,0 diamlsaed by the Ibn-ble serene Cburt

on 30,4. 92 (Annexure-II),

""raeant te the afo

"-L

resold order dated 9,12.
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respondents in their reply state that d^artnental

enquiries against applicants have been initiated

uhich 3 re in da r p icg ras s, and the question of

payfnant of back uagos will be decided after

finalisation of the OE pending against them.

Respondents stata that as regards payment of batkuages

and consequential benafits, case of the applicants

in Oa No«2ll3/89 stands on a difrarent footing

from the case of applicants in the present 0,a.,

because in 0 a No♦'2112/88 while quashing the temination

orders the Bench had expressly allowed all consequential

benefitsC with liberty to respondents to proceed

against him in accordance uith law), but in 0ANot2289/

the g rant of consequential baiefits was to await

the restjlts of the fresh OEs to be instituted against

applicants;. Hence the benefits granted in Oa No.211 3/88

cannot automatically be extended to the applicants in

the p resent 0 a.

* There is merit in this reasoning of respondents.
In this connection a copy of respondents' order dited

9.12.94 disposing of applicant yasf^al »s ^peal
against the pinishm ent of removal from service
has boen filed.^ By that order, applicant's appeal
has been allowed; he h-^s been ordered to be
reinstated with immediate effect and the period |
fiom the date of his reno val i.e. 28.7.94 till the P
date of his reinstatement has bean ordered to he
t«.ted as taava of kind dua. No mantion has baan t
"lada as to hou tha psriod f icm 21,4.88 tUl 28.7. 94
is to ba t raated. m tha oasa of tha othar two

sppiicantainthacoaha^notba^infoaaodof
'̂ «P«s„tatataoftha8Ca,ainstth«. .ootlb^ooe :



neithar the order of the disciplinary authority

nor that of the appellate authority dated

has Specifically bean impugned by applicants#

In the result ue hold that the directions

in 0ft No .211 3/88 is not automatically applicable

to applicants for the reasons discussed abo v/a#'

If after conclusion of the DCs against th^, dra<Jn

up pursuant to the Tribtnal's direction dated 9.12.91

in 0 ANo.2289/88 and connected Oft s , any grie\/sncs

still survives, it uill be open to applicants to

agitate the same in accordance with lau,if so acTi/is^d

after specifically impugning the relevant orders.

9. This Oft is disposed of in terns of para 8

abo VG. No costs.'

( P.C.KfJN ftN )
nEn3ER(3)

/ug/

( S. R..ADIGE )
CHftI npiftN (ft).


